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+ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

g XCE W DB Ixbk
NEW BOMBAY BENCH

Smt.Suhagini M.Misra

__ Petitioner

Shri P.M.Fradhen _

Yersus

1. Cevelopment Commissioner, SEEP, Rombay
2. Union of India., ___Respondent

CATHI2

0.A. No. 8 of 1986 1946
N
~ ; o, DATE OF DECISION _13.7.1989

_Advocate for *he Petitioneris)

Shri R.C.kotinkar(for Mr.M.I.SethnaAdvocate for the Responaeu(s)

L 4

CORAM

The Hon’ble Mr. M, B, Majumdar, Menber(J)
N
The Hon’ble Mr. M.Y. Priolkar,Member(a)

1. Whether Reporters of local papers may be allowed to see the Judgement? >/Q/\

2. To be referred to the Reporter or not? N 0

3. ..Whether their Lordships wish to see the fair copy of the Judgement? /D 0

No

4. Whether it needs to be circulated to other Benches of the Tribunal?
MGIPR.AN &2 CATIR6-2.12.26-15,000
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BEFORE THEE CENTRAL ADMINISTRATIVE TRIBUNAL,
NEW BOMBAY BENCH, NEW BOMBAY.
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Smt.Suhasini M. Misra,

c/o Shri F.M.Prachan,

Advocate,

5=-2, Mulunc OM Manisha

Co-Operative Housing

Society Ltd..

G .V.3cheme Road No.l,

Mulunc (East),

Bombay-400 081. e+ Applicant

V/s.

1. Development Commissioner,
Santacruz Electronics,
Export Processing Zones,
iinistry of Connerce,
Governmwent of India,
Ancheri(East),
Bombay-400 096«

2. The Union of India,
through the Secretary,
Ministry of Conmerce,
Lept. of Commerce,

Udyog Bhavan,
New Lelhi-110 011, .+ Respondents,

Corams: Hon'ble Menber(J), Shri M.B.Mujumdar
Hon'ble Merber(A), Shri M.Y.Priolkar.

ORAL JUL.GMENT i~ Dated: 11.7,1989
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IFER: Shri M.,B.Mujumdar, Member(J)]

The applicant - . = was working as Assistant
Librarian in the Santacruz Electronics Export L
Processing Zone, Rombay. One Shri B.S.Sachdeérlgl
aprointed in clerical grace of the same organisation
after the aprlicant he was promoted on ad hoc basis
as Estate Manager by an order dated 1.,3.79

The applicant has filed this application on
14,1.1986 reqguesting to direct the respondents to

prepare & seniority list of Assistants as per the
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proposed recruitment rules and after preparing
the same grant her promotion with effect from the
date on which Shri B.S.SachCev was appointed on
ad hoc basis as Estate Manager i.e. with effect
from 1.3.1979. The applicant has alsou prayed for

arrears cdue to her on that basis,.

One Mrs.Valsamma aAbraham had also filed

0.A.N0.11/85 for similer reliefs. A copy of that
by the respondents to their reply.

judgment is annexedg That application was decideéd
on 29.1.1987. 1t appears that thre fects of that case and
this case as well as the points involved are the same,
Hence we are bound by that decision ané hence we
held that the aprlicant is not entitlec to the reliefs
prayed for by the aprlicant in this application.
Moreovir, the apprlicant has resigned from the post
of Assistant Librarian with effect from 27.2.1986
arn¢ she is no more in service of the respondents,
On this ground also we find that the application does
not survive. In result we éismiss this aprlication

with no order as to costs,

b
(M.Y.Friolkar) War)
Merlber(a) fember(J)
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